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(b) Tllere an: 13 Sub-divisions. 4 Divi-
!liom and 1 Circle on the Works side 
under the Chief Electrical Engineer. 

(e) to (e). The Chief Electrical Engineer 
is required by an executive order to inspecl 
tbe Circle Oflice oncc every t",o years and 
cadi Divisional Officc Ollce every three 
yeam. In pursuance of this order. insJl<,'C' 
tiona w~re carried out as follows: 

PatnaCircle 14-2-1969 
Patna Division 
Ranchi Divi.ion 

Bbagalpur Division 

MuzalJarpur Divi-
sion 

10-5-1969 
I Z-9-1 969 &:. 
13-9-1969 
24-3-1969 &:. 
25-3-1969 

~ -6-1969 

COplC,~ of the inspection reports wert: 
sen t to officers concerned and the Secretary 
10 the Government. In addition. the 
Cbief Electrical Engineer pointed oul 
tecllnical and other defect. some of which 
.-e serious relatina to irregularilies in pur-
chase of materials by the Electrical En-
sinccr. Works. Muzafl'arpur. on 18-9-1965. 
He furtber detected irregularities in the 
Sectional 01Bee. Monlhyr and serious 
irrelulaflties in tbe system of purchase in 
the office of the Electrical Works Division 
i" May. 1967. On Ihe basis of report.; 
submitted by him. an Electrical Superin-
leading Engineer and Ihree Electrical 
P .... pllCrs have been suspended. 

PURC,f ASS OF STORES IN THB WORKS 
DIVIBIoN OF THe BlaA1I ELl!CTRICITY 

DBPA1ITMI!NT 

4846. SURf SITARAM KESRI : Will 
tllD Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) wbether it is a fact that tbe Additional 
EQlineer and Superintendent were issuing 
arders regardiog purchase of stores in tbe 
Worb Division of the Bibar Electricity 
llDpartmcDt between 1957 and 1967 ; 

(b) wbether this fact had not come to 
tba notice of the Chief Electrical Enlineer 
duri ng hi. inspectioDl between 1964 and 
1961; 

(c) if 110. whether he bas i",ued by orders 
in this rqard; 

(d) if not, the rCUODl lherefor; and 

(e) whether the Chief Electrical En-
gineer was aware of the facl Ihat the 
Additional Engineer and the Superinten-
dent bad been violating Ihe rules in stores 
purchase? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESWAR 
PRASAD) : (a) In (c). As there '~Il(l post 
of Additional Engineer in lh~ Electricity 
Department of the State GllVernment of 
Bihar, the refercnlX is preM,mably h. tftc 
Electrical Superintending Engineer. The 
Electrical Superinlending Engilwer nor-
mally is not required to acquIre slores 
because the value of mosl of the purchases 
is within the competence of Ih,' Executive 
Engineers. He may. howcvcl. acquire 
stores in tl>,' inlerest of work. The system 
of purchase of stores was lIlvcsligated 
by the Chief Eleclrical Engineer and irre-
gularities were noliced by him in May. 
1967 amI reported to G,lVernmenl. 
J nstructions not to acquire any stores 
witbout tbe prior approval (If tbe Chief 
Engineer were issued on 20-5-1967. Du-
riol a major part of the period from 
November. 1964, when be as..umed ehaflll 
to May. 1967. when the irregularities 
w::re detected. the Chief Electrical Engineer 
could not devote his whole-time attentioo 
to tbe EJcctrical Department as he beld 
charge of it in addition to the charge of 
Cbief Electrical Engineer of the Electricity 
Board. The Superintending Engineer has 
been suspended for the irregularities. 

Avon o. GAY"" AND BHAGALPVa Clanr. 
OF BIHAR STAn ELECTRICITY BOARD AI'<l> 

EuicrRlCAL WORKS DlVlSlol'< 

4847. SHRI SITARAM KESRI Will 
the Minister of IRRIGATION AND 
POWER be pleuSIld to state: 

Ca) Whether it is a fact Ihat the 
aapenditure for the year 1966-67 of Gaya 
and Bbaplpur Circle of BIhar State 
Electricity Board and Electrical Worb 
Division Patna of Electricity Department 
were specially audited because of scrioos 
irresularitics found in the Accounts: 

(b) the comparative re5ult. IIf the audit 
of the circles of Bibar State Electricity 
Board with Patna Electrical Works Divi-
sion; and 




